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3Y I SAterfaae it a7 6 AT ITLUTT (1) F ATALIT | TAT TTIHTET F Fea 1T TLR FHT FOAT 91E &
U]

AT FaT AL 7 I (O 9T A= FT F TETq Y g T gl S 9% & I o
aTeaaTed fagr F foro srfera g, Sa ST 3 ARt T st A 7 fafaas fRar 2

A AT, Fea T TLHIT I ATATHAH T GTT 6 1 ITETT (1) T T ARAT HT TINT F4d gU,
UqeE g ST F#dT ¢ B 5 srferemet & wow ot § AR 9fi & areverza e F soanr #
WWWW

SIY el ALY I AT FT 9T 6 i ITYTT (1) FWT & ARIT HT TIRT Fd g0, Tg
fAger 3T 8 o S<F G & STANT 7 STTIFRT T AT o THH il ARG 8 deal T G | [H2d g &
ot T e a & 6 g o v, St forfaes § fAfga gem

e ST @i qreuarsd Afa=aH, 1962 #it g 10 F Fefi Rt off afaqd ¥ oo
AU ST ferfAes quiaar STt grft sfiT areders & gafad Bt ot 7 & fawag s arg am@ar an
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AL
Sl.No. Name of Village Survey No/Block No Area
Hect. Are Sq. Mtr.
1 2 3 4 5 6
3’ AT TH UTST AT Tor# 1 9 AT AL UL (#67)
TTAHT: STHET ST == TS eI
1 TS 1404 00 01 88
1405 00 14 09
1679 00 08 91
1684 00 04 74
1683 00 04 57
1681 00 00 78
1682 00 o7 83
1401 00 10 94
1398 00 00 64
1402 00 16 54
T ATELT IEEIREELESa TS [T
2 RIEES 1078 00 00 05
1077 00 o7 30
1076 00 08 05
1075 00 07 08
1074 00 1 27
1072 00 16 74
1071 00 10 28
1057 00 05 63
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Sl.No.

Name of Village

ATET (ATH....)

Survey No/Block No Area
Hect. Are Sq. Mtr.
1056 00 02 92
1055 00 04 38
1053 00 10 81
1052 00 07 18
1535 00 02 36
1051 00 08 17
1047 00 00 15
1046 00 07 20
1505 00 02 65
1007 00 06 30
1004/2 00 12 62
1004/1 00 17 66
1011 00 13 71
996 00 08 16
1012 00 07 14
920 00 16 40
924 00 10 34
923 00 09 40
925 00 06 69
1504 00 04 43
832 00 10 34
831 00 16 70
827 00 06 85
829 00 03 04
828 00 10 01
816 00 11 97
825 00 00 60
817 00 13 17
818 00 12 10
820 00 01 65
819 00 11 51
1508 00 01 34
694 00 16 78
689 00 11 10
693 00 06 86
691 00 07 30
678 00 15 49
679 00 05 80
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Sl.No. Name of Village Survey No/Block No Area
Hect. Are Sq. Mtr.
ATET (ATH....) 674 00 06 82
1520 00 01 83
449 00 17 12
430 00 03 84
429 00 20 73
428 00 02 06
1506 00 01 50

3" AT T AT AT Tor# 1 & ST A e (#67) 3T
4 AT YATE ATSH SAFTHET | HIS[ET 4” STFLET- STHT S(1S.UH, T2 ATed

AT (IT....) 378 00 24 19
352 00 12 64
351 00 26 03
380 00 09 18
346 00 22 72
341 00 36 18
385 00 23 10
337 00 05 36
393 00 28 25
400 00 05 86
401 00 07 64
402 00 06 38
403 00 16 11
407 00 16 56
467 00 13 40
475 00 21 00
1501 00 01 63
472 00 12 41
471 00 12 84
528 00 16 25
1540 00 13 23
530 00 08 69
531 00 02 80
533 00 21 18
534 00 00 82
538 00 15 02
537 00 05 22
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Sl.No. Name of Village Survey No/Block No Area
Hect. Are Sq. Mtr.
539 00 04 43
540 00 22 97
541 00 22 59
TTAHT: STFLAT ST a== TS O

3 Heladr 783 00 25 25
TrET 00 06 86

T 00 03 84

TrET 00 04 63

TrET 00 04 83

747 00 17 27
746 00 19 85
744 00 02 23
745 00 26 46
743 00 12 69
741 00 11 18
742 00 17 95
737 00 06 12
739 00 43 40
738 00 07 57
732 00 31 75
705 00 05 25
706 00 00 05
710 00 21 15
709 00 07 23
713 00 00 10
714 00 22 48
715 00 07 04
616 00 00 10
628 00 00 16
626 00 07 44
629 00 00 45
625 00 09 27
624 00 09 19
623 00 12 62
618 00 00 08
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FgTaT (JATLT....) 621 00 09 81

620 00 11 74

619 00 10 16

614 00 01 23

613 00 23 43

612 00 00 02

611 00 05 52

483 00 15 86

610 00 01 05

484 00 03 44

485 00 17 73

459 00 12 01

460 00 19 71

AT TTET RSN ERHIE RG]

4 TTHST 617 00 04 40
618 00 03 09

619 00 08 24

621 00 04 66

620 00 04 62

[FT. . STEFTTTer-12027(11)/25/2024-£0Fafoa-froastt (£-49609)]
THXTH FOUT, aT qi=a

MINISTRY OF PETROLEUM AND NATURAL GAS
NOTIFICATION
New Delhi, the 6th July, 2026

S.0. 3660(E).— Whereas by the notification of The Government of India in the Ministry of Petroleum and
Natural Gas, Published in the Gazette No. 2010 date 20 May 2024 SO.N0.2109 (E) Part-11,Section-3,Sub-Section (ii)
issued under sub-section (1) of section 3 of the Petroleum and Minerals Pipelines (Acquisition of Right of User in Land)
Act, 1962 (50 of 1962), (Hereinafter referred to as the said Act) the Central Government declared its intention to acquire
the right of user in the land situated in Tehsil Jambusar, District Bharuch and Tehsil Padra District Vadodara in Gujarat
State, specified in the schedule appended to that notification for the purpose of laying pipeline for the transportation of
petroleum from 4"@ Flow Line From Dabka#67 To Existing 4" Jambusar Dabka-GGS Pipe Line & 3" Gas Line Gajera#1
to DBBL(#67) Area By the Oil & Natural Gas Corporation Ltd >’

And whereas the copies of the said Gazette notification were made available to the public on 10 June 2024.

And whereas the Competent Authority has under sub-section (1) of section 6 of the said Act, has submitted his
report to the Central Government.

And whereas, the Central Government after considering the said report and on being satisfied that the said land
is required for laying the pipeline, has decided to acquire right of the user therein;
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Now, therefore, in exercise of the powers conferred by sub-section (1) of section 6 of the said Act, the Central
Government hereby declares that the right of user in the land specified in the Schedule appended to this notification is

hereby acquired for laying the pipeline;

And further, in exercise of the powers conferred by sub-section (4) of section 6 of the said Act, the Central
Government hereby directs that the right of user of the said land for laying the pipeline shall, instead of vesting in the
Central Government, vests on the date of publication of the declaration, in Qil and Natural Gas Corporation, free from

all encumbrances.

Oil and Natural Gas Corporation Limited shall be exclusively liable for any compensation in terms of section
10 of the P & MP Act, 1962 and no suit, claim or legal proceeding would lie against the Central Government on any

matter relating to pipeline.

SCHEDULE
. Area
SI.No. Name of Village Survey No/Block No Hect, Are Sq. M.
1 2 3 4 5 6
3” Gas Line Gajera#l To DBBL#67
TALUKA: JAMBUSAR DISTRICT: BHARUCH STATE: GUIRAT

1 Gajera 1404 00 01 88
1405 00 14 09
1679 00 08 91
1684 00 04 74
1683 00 04 57
1681 00 00 78
1682 00 07 83
1401 00 10 94
1398 00 00 64
1402 00 16 54

TALUKA: PADRA DISTRICT: VADODARA STATE: GUJRAT

2 MASAR 1078 00 00 05
1077 00 07 30
1076 00 08 05
1075 00 07 08
1074 00 11 27
1072 00 16 74
1071 00 10 28
1057 00 05 63
1056 00 02 92
1055 00 04 38
1053 00 10 81
1052 00 07 18
1535 00 02 36
1051 00 08 17
1047 00 00 15
1046 00 07 20
1505 00 02 65
1007 00 06 30
1004/2 00 12 62
1004/1 00 17 66
1011 00 13 71
996 00 08 16
1012 00 07 14
920 00 16 40
924 00 10 34
923 00 09 40
925 00 06 69
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. Area
SI.No. Name of Village Survey No/Block No Hect Are Sq. M.
MASAR (Cont..) 1504 00 04 43
832 00 10 34
831 00 16 70
827 00 06 85
829 00 03 04
828 00 10 01
816 00 11 97
825 00 00 60
817 00 13 17
818 00 12 10
820 00 01 65
819 00 11 51
1508 00 01 34
694 00 16 78
689 00 11 10
693 00 06 86
691 00 07 30
678 00 15 49
679 00 05 80
674 00 06 82
1520 00 01 83
449 00 17 12
430 00 03 84
429 00 20 73
428 00 02 06
1506 00 01 50
3" Gas Line Gajera#1 to DBBL(#67) &
4"@ Flow Line From Dabka#67 To Existing 4" Jambusar Dabka-GGS Pipe Line
MASAR (Cont..) 378 00 24 19
352 00 12 64
351 00 26 03
380 00 09 18
346 00 22 72
341 00 36 18
385 00 23 10
337 00 05 36
393 00 28 25
400 00 05 86
401 00 07 64
402 00 06 38
403 00 16 11
407 00 16 56
467 00 13 40
475 00 21 00
1501 00 01 63
472 00 12 41
471 00 12 84
528 00 16 25
1540 00 13 23
530 00 08 69
531 00 02 80
533 00 21 18
534 00 00 82
538 00 15 02
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SI.No.

Name of Village
MASAR (Cont..)

Area
Survey No/Block No Hect Are Sq. M.
537 00 05 22
539 00 04 43
540 00 22 97
541 00 22 59

TALUKA : JAMBUSAR

DISTRICT : BHARUCH

STATE : GUJARAT

KAHANAWA

783 00 25 25
Road 00 06 86
Road 00 03 84
Road 00 04 63
Road 00 04 83
747 00 17 27
746 00 19 85
744 00 02 23
745 00 26 46
743 00 12 69
741 00 11 18
742 00 17 95
737 00 06 12
739 00 43 40
738 00 07 57
732 00 31 75
705 00 05 25
706 00 00 05
710 00 21 15
709 00 07 23
713 00 00 10
714 00 22 48
715 00 07 04
616 00 00 10
628 00 00 16
626 00 07 44
629 00 00 45
625 00 09 27
624 00 09 19
623 00 12 62
618 00 00 08
621 00 09 81
620 00 11 74
619 00 10 16
614 00 01 23
613 00 23 43
612 00 00 02
611 00 05 52
483 00 15 86
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SI.No. Name of Village Survey No/Block No Hect Aﬁ;rea Sq. M.

KAHANAWA (Cont.) 610 00 01 05

484 00 03 44

485 00 17 73

459 00 12 01

460 00 19 71

TALUKA : PADRA DISTRICT : VADODARA STATE : GUIARAT

4 GAMETHA 617 00 04 40
618 00 03 09

619 00 08 24

621 00 04 66

620 00 04 62

[F. No. Expl-12027(11)/25/2024-EXPL-PNG) (E-49609)]
REGHURAM KRISHNA, Under Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi- 110064

and Published by the Controller of Publications, Delhi-110054. savestxumar

SRIVASTAVA




		2026-07-06T21:46:02+0530
	SARVESH KUMAR SRIVASTAVA




